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THE HONOU RABL E MR. SOMNATH SOM, VICE - CHAI RMAN 

AND 

HE HONOURA3LE MR. G. NAR.SIHHAivi3ER(JUDICIAL). 

Shri santh KUmar Garnayak,Ag& aocit 33 years, 
SOn of 3haskar Garnayak, resident of villag 
I<adala, P0. Kaclata, Via.MeraflufldUli,Dist. 
Dhenkan al. 

Applicant. 

By legal practitioner ; Mr. T,Rth, Advocate. 

-versus- 

Union of India represent 	throgh 
the Chief Postmaster General, 
Orissa BhUbaneswar,At/Po. 
BhUbaneswar, Oist.Khurda. 

pcstmaster General, 
SamJal Pu r Regi onal, 
At/Pa/Dist.Sarrualpur. 

superintendent of Post Offices, 
ijenkana1 DiViSon, 
At,/PO/DiSt. Dh en kaflal. 

Respxidents. 

y legal practitioner ; Mr. A.K.30se, lerned Senior standing 
Counsel (Central), 

. . . 
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0 R D E R 

MR. SOMNAI SOM,VICE-CHAItMAN: 

In this Original Application under sectii 19 

' 	 of the1rnini5trative Trinals ACt,15, applicant has  

prayed for a direction to the RespDxents to hand over he 

charge of the Post of MD PM,Kadala 3ranCh post Office, to 

the applicant immediately and to all 	him to discharge 

his duties. 

For the purpose of deciding this Original 

Applicaticri,it is not necessary to go into too many 

facts of this case. I'he admitted position is that for 

the post of ED3PM,Kadala Branch Post Office, the applicant 

-1 	 was duly sel&cted thrugh a press of selection and he 

had to undergo the training after which he will be required 

to take over the charge,3ecause of the strike of the 

postal Departnefltal , 	the training 	was delayed 

It is the case of the applicant that after the complet-Icn  

of training, 	the Departmental Authorities did  not ail' 

the applicant to join and 	that 	is ha; he has corrie up 

in this o r iginal Application with the prayers referred to 

earlier. 

RespOefltS,ifl their cnter have staed that 

oefore the applicant cculd be alled to join a complaint 

was received from the public as also from another candiaate 

by the postmaater Generai,SaflualpUr Respondt No, 2. 

Accordingly, RespJr3.1t 1,4o.2 called for the selectia file 

f rn the C f fic e of the Respond ent NO. 3 and di rec ted ReS. No. 3 
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not to issue 'appointment order to the applicant and not to 

allaN7 him to join. In view of this, ReSponO.entS have opposed 

he prayer of applicant. 

4. 	 we have heard Mr. T. Rath,learned Counsel for 	the 

Applicant and Mr.A.K.3ose,learned senior standing CinseI 

appearing for the Respndents and have also perused the 

records. It is suomitted by learned coansci for the 

petitioner that frm thp co'nter filed by RespOfldentS,it 

appears that the revie has since been completed and 

the ref ore, the epa r tmen ta 1 u th 0 ri ti es 	s t be di r en ted 

to all 	the applicant to join, we are unable to accept 

the above contenTix1. The relevant Sentence of the COiflter 

is quoted helO, 

Accordingly, the Respondent NO.3 stopped 
appointment of the applicant to the post 
of ED,3pm,Kadala 30 and suonitted selection 
file to the RespOndent No.2 for review, The 
selection file is still under review and 
returned on dated 16.6,1999 and the work 
of the 3PM is oeing managed on adhr appoinUrient. 

It is suomitted by learned C onnsel for the petitioner that 

as the file has been retrned, it must be presumed that the 

review has already been completed. e are unaole to accept 

this proposition because Respondents in their cainter have 

specifically submitted that the revi7 is still on.In view 

of this, this submission of learned c dunsel for the 

applicant is rejected. 

5. 	 At the same time, it is a fact that the applicant 

is a regularly selected candidatewho has been kept out of 

his employment JecauSe of a public complaint filed in the 

matter of Selection details of which are not oefore us. 
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Inviox7 of the above, the Departnental Authorities shoild 

not take too riuch of time in Completing the review.In 

consideraticn of the aooie, the Oigiflal Application 

is di s p OS ed of w i th a di r eC Li on to ReS p nd en t N0.2  that 

the revi 	shaild oe completed,ii not already done,witliin 

a periaJ. of 30(thirty) days fror the date of receipt of 

a Ccp of this order and in case the selection is not 

decided to oe interfered with, the appointaLent order 

shaild be issUed to applicant and he shculd be al1•ied 

to join, within fifteen days thereafter, te mae it 

clear that in case as a result of the revi, any order 

is passed to the detriment of the interest of applicant, 
will be 

he / at liberty to approich this TriY1nal in another 

Original App1iCItion. 

5. 	 Wi t1h the above observations anddirecticns, 

the (-Driginal Application is disped Of.No Costs. 

4 
f 4wtxIfl \/frA 

(C. NARASIMHAM) 	 SäY1ATH SOM 
MEt4BER(JUDICIAL) 	 VICE- 

KNM/CM. 


